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BILL*

(Insertion of new articles 23A, 23B 
and 2SC)
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MB. DEPUTY-SPEAKER: The
question i8:

"That leave be granted to intro­
duce a Bill further to amend the 
Constitution of India.”

The motion was adopted.
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MR DEPUTY-SPEAKER. The 
question is:

“That Jeave be granted to intro­
duce a Bill to provide for the estab­
lishment of Trust Corporations and 
for matters connected theic-vith” .

The motion was adopted 
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MR. DEPUTY-SPEAKER: The
question is:

“That leave be granted to intro­
duce a Bill further to amend the 
Code of Civil Procedure, 1908 and 
the Code of Criminal Procedure, 
1973.”

The motion was adopted.
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CONSTITUTION (AMENDMENT) 
BILL*

(Amendment of Seventh Schedule)

SHRI K LAKKAPPA (Tumkur): 
Sir, I beg to move for leave to intro­
duce a Bill further to amend the Con­
stitution of India.

MR. DEPUTY-SPEAKER: The
question is-

"That leave be granted to intro­
duce a further to amend the 
Constitution of India.”

The motion was adopted.
SHRI K. LAKKAPPA- Sir, I intro­

duce the Bill.
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